1T  Papers Laid

of the People Act, 1951 :—

(1)) The Conluct of Elections
(Fourth Amendment) Rules,
1971, published in Notification

N> SO 5573 n Gazette of
India dat~d the  23rd
December, 1971

The <Conduct of Flections
(Amendment) Rules, 197
published 1n Notification N»
SO 70 (E) m Gazette of
India dated the 28th Januarv
192 {Plac>d sn Librarv Sece
No LT ~1493/72]

(u)

A copy exh of the followig
Notifications (Hindt and Fnolish
Vorsions) under sub se Lo { ) of
section 9 of the Reprosentition of
the People Act, 1950 —

S O 5006 published 1n Gazetie
of India dated the 28th
October, 1T 71 making certun
corrections 1n Schedule Vi
to the Delimitation of Parlia-
mentary and Assumbly Consti-
tucnctes Order, 1966 i resp ct
of the State of Maihya
Pradesh.

[§}]

S.Q 5240 published in Gazette
of India dated the 24th
November, 17t makine cer-
tain coriections and amend-
ments 1n Schedule X1 to the
Delimitation of Parliaimentary
and Assembly Constituencies
Order, 1966 1n 1€ pect of the
State of Mysore

()

(111) S.O0 5251 published in Gazette
of India dated the 29th
November, 197! making cer-
tain corrections and amend
ments n Schedule IV to the
Delim tation of Parhiamentary
and Assembly Constituencies
Order, 1966 10 regpect of the
State of Gujarat

S 0. 5359 pubished in Gazette
of India dated the 3rd
Dagember, 1971 making cer-
tain amendments in  Schedule

)

CHAITRA 1, 1894 (SAKA)

PROCLAMATIONS REVOKING

Paper Laid 118
1 to the Delimitation of
Parliamentary and Assembly
Constituenctes Order, 1966 1n
respect of the State of Andnra
Pradesh

(v) SO 32 (E) published
Cazette uf India dated the
14th Janvary, 172 makirg
certain amendments in S he
dule VI to the Delimrtation
of Parhainentary and Assem-
bly Constituencies  Order,
1966 n respect of the State of
Jammu and Kashmir [ Placed
e library See No LT—
1494/72)

PRESIDFNTS

RULL IN MYSORF AND TRIPURA

SHRI NITIRAJ SINGH CHAUDHARY
With yeur permission, Sir, on behalt of
shri K C Paat,

1 beg to lay on the Table a c¢opy each
ol the follow ng papers (Hindi and  Fnglish
versions) under article 356 (3) of the Consti-

tution -

(1) Prociamation dated the 20 March,

2

1972 1ssued by the President under
clause (2) of article 336 of the
Constitution revoking the Procla-
mation issued by hum on the 27th
March, 1971 1n relation to the State
of Mysote published in Notification
No GSR 200 {F) i Gazelte
of India dated the 20th March,
1972,

Proclamation dated the 20th March,
1972 1ssued by the Presidont under
ctause (2) of artcle 356 of the
Constitution revoking the Procla-
manon issued by him on the 2lst
January, 1972 sn relation to the
State of Tripura, published 1n
Notification No G SR 201 (B
1 Gazsette of India dated the 20th
March, 1972,  [Placed i Library,
See No LT-——1495/72,



